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Compensatory Al'owance to High Court
Judges on Transfer

6028. SHRI OM PRAKASH TYAGI:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred question No. 6738 on the 30th
August, 1968 and state:

(a) the reasons for which the rules for -

fixing allowance to High Court Judges on
transfer from one High Court to another
have not been framed yet under Article 222
of the Constitution; and

(b) the time by which the above rules
are expected to be framed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Article 222(2) of the Constitution
provides that a Judge transferred from one
High Court to another shall be entitled to
receive in addition to his salary such com-
pensatory allowance as may be determined
by Parliament by law until so determined,
such compensatory allowance as the Presi-
dent -may by order fix. The rate of
compensatory allowance has been fixel at
10% of salary and in each case of transfer
a Presidential O-der is issued fixing the rate
of compensatory allowance. Cases of
transfer not being many, it is not considered
necessary to have a law enacted by
Parli to 1l the grant of
compensatory allowance to a transferred
Judge.
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